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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
CUTTACK BENCH 

ORDER SHEET 

1 	t(J Application No ................... ......... P 	 .....B  

Applicant (s) 	 . Respondent 	........ 

Advocate for Applicant (s) .L/.\ 	 Advocate for Respondbnt(s) 
9r 	Pia 

P' K ht 

NOTES OF THE REGISTRY  ORDERS OF THE TRIBUNAL 

.- 

I 

Heard. 

11ivirig faced a transfer t outs--de 

the Bhuhaneswar Region of J3the plicant 

earlier approached this Tribunal in C.i 

N.549/2000 which was disposed of on 11.4. 

2001 qiving liberty to the Respondents to 

çive due cons.Lder.ofl to the grLevaCeS of 

the 	r1icQnt. In the present 0.A.,U/s.19 c 

the .'unistratiVe Tribun1s :ct,l9C5, it i 
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NOTES OF THE REGISTRY 	 ORDERS OF THE TRIBUNAL 

the case of the Applicant that while 

Respondents gave due cons ideron to the 

grievance of ssnilariy placed other teachers 

of the KVS, the C. 	of  the 1pp1iccit did not 

receive due favourable consicleration;as a 

result of wh..ch,the applicant is continuing at 

Kirandul KIS within Jabalpur region of KS. 

In this CA, the applicant has pointed out, 

apart from the point of discrimination meted 

out to him , about his personal d1ffiulties 

like his wife being a State Govt.servat in 

Orissa and that, he is a perpetual ailing 

person ;being a heart-patient etc. It is the 

further case of the piicant that presently ' 

sta1a are being taken to grant annual 

traisfer and that his case needs consideration. 

In the said premises, without 

waistirg any tine, this O.A. is disnosed of 

at this aiission stage by cellin upon the 

Respondents to reconsider the case of the 

Applicant to pos t him somewhere withn 

Bhuhoneswnr region by qivinc ue ronsideraton 

to the grievance points raised in the present( 

O4 	treating the avetinents made in this 

CA as a representation of the iVplicant 

addressed to the Respondents. 

Send copies of this order to the 

Respondents alongwith copies of this CA; 

so that the Respondents can give due consi-

dertton to the (-rievance of the Applicant 

(for his ;)ootLnq within Bhuhnneswar region 

of J3) well efore the anmial transfer are 

taken up. Free copies of th.s order he 



iven to Ir. L).K.Patnaik,learned counsel appearing 

for the App1icnt and Mr.kshok bhanty,Learned Sr. 

Counsel appearing for the I.'S;on whom a copy of this 

QA has a1redy been served. 

Zmher udicial) 

S. 


